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CENTRAL ADMINISTRATIVE TRIBUNAL, ALIAI-IABAD 

C.A.N0.287/92. 

Sumati Narain0 	OOOOO •• 
	App licant 

Vs. 

Union of India and Others 
	 Respondents. 

ilcn . 	 Prasad, Member LI. 

(By Hon. Mr. S.N. Prasad, Member (J) 

This application has been filed u/s. 19 of the 

Administrative Tribunaki.s Act, 1981. The prayer of 

the applicant is t :at he be absorbed and should be 

recularised in his service. Briefly the facts are 

that the applicant was appointed on 6-d-1976 under P7.1. 

Ph2phoon and he had worked upto 19-3-34 at the same place 

and since 2C-3-84 upto 13-9-37 he had ‘-orled under 

Varistha icaryadesak Uttar Railway phaphoon and as such 

he had -orke6 more then 10 years as casual lab oar in the 

Rail-ay. The main crievance of the 	licant cppears 

t 0  he t 	the screening  of the app licant a Ions,  i4th his 

other counter-part, is under process since lonr as -ould 

be evident from the perusal. of Annexures 

A-c, & A-6, but the same has not been finalised so far 

and the matter has been deferred grain and a-7ain till 

-to-day.  and the redress 1 o:r.. the c:riev,iince of the 

applicant has not been substantiated. 

2. 	The le6 mod counsel 1 or the opp licant 	dra-in:: 

my at tention to the contents of the api lication and the 

above annexures has urceci that the Trievance of the 

api licant (4)ould be substantially redressed it the 

respondents are directed to finalise the screening 

processes -ithin a reasonable period of time. 
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I have gone throuoh the cOntents of the application 

and the papers annexed thereto and find that the 

processing of the screeninn of the applicant has been 

linceriny since lon and the same has not been 

finalised So far. 

Thus, this beinc.:, so and having considered 

all the aspects of the matter I find that the ends of 

justice would be met if the respondents are directed to 

finalise the screenin,  process4 of the applicant recording 

siiithin a period of 
t4te re cm la risat on and absorption 

3• months by speakinc and reasoned order in accordance 

"ith the extent rules, re ci,Jlati cncl and orders in this 

recardan keepim;  in vie,- Annexures A—I, 	4iA-3, A-5 and 

A-6 from the date of receipt of the copy of this order. 

and I order accordiny. The dr. lication of the 

app
licant i disposed of as _{hove at a chissi fn 	:ce  

No order as to costs. 
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Dated 5th t.'.3v 19c2 Allahahad 

(trk) 


